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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHAPAD HE 	ALLAhABAD. 

ContemiA Case No.173 of 2003. 
In 

0.. No.532 of 1996. 

Allahabad this the 16th duz_ of Auust_200
4. 

Hon'ble Mr. Justice S.R. Singh, V.C. 
Hon'ble 

Divan Snukla 
aged about 70 years 
Son of late Sri V.s. shukla 
Rio Kannauj Mohalla al Maidan, 
District Farrukhabad.Gw  

	Applicant . 

(By Advocate : Sri G.P. Agra: al) 

Versus. 

Shree Girish Chandra Bhandal 
Union of India throughC'Jntroller 
General, Vth West Block R.E. Pura.n, 
Ne Delhi. 

2. Shree T.P. Mandal 
Chief Controller of Accounts 
(Factories) 10-A, Auckland Road, 
Calcutta 700 001. 

3. shree J.P. aandal 
chief Con_roller of Defence Acco_nLs 
(Pensions), Allahabad. 

(By Advocate : Sri G.R. Gt_ta) 

ORDE R_ 

(By Hon'ble Mr. Justice S.R. Singh, V.C.) 

It is stated at the bar by Sri G.R. Gupta, learned 

counsel for 
the respondents that the department

%.0 
has 
■11:44L - 

complied with the directions of this Tribunal dated 

6.2.2003 passed in 0•A• no. 532 of 1996 in re. Divan 

Shukla vs. union of India & Ors. It is submitted by Sri 

G.R. Gupta that the compliance of the order of the Tribunal 

was made vide order dated 11.8.2004 by 
which ppo has been 

issued in favour of the applicant. In that view of the 

matter, the Contempt petition is dismissed and notices 

issued to the respondents are hereby discharged with liberl 

reserved to the applicant to get the CCP revived incase 

the ppO orde to not been issued. 

• 

1. 

A.M. 


